
M]NUTES OF NORMS COM卜 嘔1lLE oC-7)OF
PLAS■C&RUBBER PRODUCTS'
盤ヽE¶NG NO.10/AM19
∈ELD ON 10.07.201め

UNDER THE CHAIRMANSHIP OF
SHRIS.BoSo REDDY,ADDL.DGFr

Mceting No.10/87‐ NC‐7/2018 of NCDRMS C01■■〔rrTEE(NC‐つ dealing with`Chapter 39 8nd 40
of ITC(HS)COde'held on 10.07.2018,under the Chainltanship of Shri S.B.S.Reddy,Addl.DGFr,

Dircctorate General of Foreign Trade,Deptthent of Commerce,Udyog Bhawan,New Ddhi‐ 110011

Fo■owing ofE∝rs attended the Meethg:

Shri Nand Lal,Consultant,DIPP

Shri D N Mathur,Technical Expcrt(Consultant),DGFT

Shri Ashok Chandcr Bhat,「 FDO

2. Following are the decisions of the Norms Committee after deliberation and RA concemed shall

take consequential action as per Foreign Trade Policy/hocedures:

Ⅳ帥 AL CASES

１

２

Casc N●.A‐47 M/s Covestro (Indle) Pvt Ltd. HQ R No.
01′87/050/00364/AM16/DES‐ VII

Status:

Defcrred

NC No.:10/AM19
Dated:1007.2018

Adv Lic No and Date

0310801704datcd l1 01 2016.

RA F.No.03/94/040/00555/AM16

SubieCt: Rk■ ●onsider For rlxntiOll oF ndboc norms ill

dated l1 01 2016.

Decision:Thc Commitcc considcrcd thc case as per

(COnSultant 2)

respect of Adv80Ce AuthorLation No.0310801704

agcnda and dccided to rcFcr thc matcr to Technical Expcrt

Case No.A‐48 Ws KKJpana hduゞ des(Indial
Ltd

HQF.No.
01/87/41541/1111073/AMl紛 ES‐Ⅵ I

Status:
Approved

NC No.:10ノAM19
Dated:10.07.2018

Adv Lic No and Date
0310812392 dated 10 04 2017

RA F.No.03/94/040/004H/AM17

Subjcct: Correction in Minutes of NC Mecting No, 9/AMIE held on 31.01.2018' 06.02.201E &
01.03.2018.

Decision: Thc Committce considcrcd thc r€quest of thc firm ard decidcd to approye following ad-hoc norms in the

minutcs of Mceting No. 9 of Noms Committee-Vll hcld on 31.01.2018, 06.02.201E & 01.03.201E in place of earlier

norms fixed :-



EXPORT lTEM QTY IMPORTlTEM QTY
PVC Compound
(Powcr Cablc Gradc)

500 MT
I PVC Rcsin 289 70 MT

2 Dioctyl Phthalatc Plasticizcr(DOP) 9800 MT

3 Chloinated ParafFIns Plasticizcrs 6375 MT

RA mry trkc corNcquc[tirl rctiotr rs p.r Policy / Procrdu]cr

Casc No.A‐49 Mノs KKalpana lndustries(hdia)

Ltd

HQ F.No.
01/87/050/00079ノ AM187DES‐VH

stams:

Approved

NC No.:10/AM19
Dated:10.07.2018

Adv Lic No and Date
0310812448 dated 12 04 2017

RA F.No.03/94/040/00555/AM17

subject: Correction in Minutes of NC Mecting No.9/AMIE held on 31.01.201E 06.02.2018 &
01.03.2018.

Decision: Thc Committec considcred the request ofthc lirm and decided that dcscription of quantity ofExport and Imporr

Itcms msy bc rcrd rs KcS instcad of MT in the minutcs of Meeting No. 9of Norms Commifteo-Vll hcld on 31.01.2018,

06.02.2018 & 01.03.2018.
RA mry trke coNequentid rclion rt pcr Policy/Procedures

Subject: Correction in Minutes of NC M€eting No.9/AM18 held on 31.01.2018, 06.02.2018 &
01.03.2018.

Decision: The Committee considcrcd thc request of thc firm and dccided that status of th€ aase mry bc rcld .3
Approved instead of Defcrred in the minutcs of Mccting No. 9 ofNorms Committcc-Vll held on 31.01.2018,06.02-2018

& 01.03.2018.
RA mry tak. conscqucntial rction rr per Policy/Proccduret

Online Cases

Case No.A‐50 M/s KKalpana lndustries(Indi→

Ltd

HQ F.No.
01/87/050/00292/AM17/DES‐VII

Status:

Approved

NC No.:10/AM19
Dated:10.07.2018

Adv Lic No and Date

0310806594 dated 26 07 2016

RA F,No.03/94/040/00074/AM17
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enda and dccided to approved fonOwing ad_hoc norln:‐

rrovcd

EXPORT ITEM QTY IMPORTITEM QTY
EVA PLACEMATS(EMBOSSED′
PLAIN/PRNTED/LAMINATED)

666 667 M r EVA RESN 7001X10MT

RA mry takc consequ.ntirl rction 13 pcr Policy / Proccdurct
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No.:32/42/87‐ ALClノ2014 Party Name: POLYGENTA
ALC1/2018
10.07.2018

The Committee considered the case as per agenda and decided to refer the matter to DIPP.

Natne:ALP OVERSEAS No/Date:10/87‐

ILTD 1/2018

10.07.2018

: The committee considered the requcst of the firm wherein it was intimated that they havc surrendered the

to CLA, New Delhi. Therefore, committee decided to withdraw the case.

No。 :51r21/87‐ ALClノ2015 Name:KARUR
.PACKKAGTNGS LIMTED, |ALCU20l8

10.07.2018

File :01/87/050/00333/AMl6/ lru.e rite :32t24l040t0m36tANll6l llic.No/Date:3210077816
L02.2016

: The committee considered the request of the firm wherein it was intimated that they have surrendered the

to RA, Coimbatore. Therefore, committee decided to withdraw the case.

No.:50ノ 10ノ 87‐ALClノ2018 Party Nalne:PAVAMAN POLY
PRODUCTS PVT.LTD,

No/Date:10/87‐

,C1/2018 Deferred
10.07.2018

: The Committee considered the case as per agcnda and decided to refer the matter to DIPP.

No.:2/5/87-ALCll2Ol6 llartyName:THEDHARAMSI IMeet No/Date:10/87‐

MORARЛ CHEMICAL CO LTD IALC1/2018
10.07.2018

FQⅢ
∝mお知 5α∞

"9/AMW ttAⅢ
∝

“

″5Ю4∽∞59/AM17 Lic.No/Date:0310804290
6

No.:37ノ9ノ87‐ALClr2016 Party Name:PORUS Approved
LABORATORIES PVT LTD 1/2018

10.07.2018

Fite :01/87i05 oloo2l2t ANllT/ IRLA File Lic.No/Date:0910063563
29.04.201616/AM17/

Bascd on the examination of the case of firm by Technical Expert (Consultant {DNM.}) in F‖c No.

ASHOK

亜滋量逗珈 せ帯事轟節■毀]型棚濶謀綺品高高&輛duSty

ICase No.:10/22ノ 87‐ALC1/2015

: The committee noto that D/Ls dated 10.02.2017,09.03,2017 and 08.09.2017 were issued by DGFT to firm

requisite information has not been received so far. Thus, the Committee decided to reiect the case.

udyog l嘉品IilewDd“

:03/95/040/00213/AM15/

Stetus:
tVithdrewn
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Stetus:
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118710501002121/..Jl/17, the Committee decided to approve following ad-hoc norms:'

EXPORT ITEM QTY IMPORTITEM QTY
C884083‐CAPPED O.091V
BIFUNCT10NAL PPO

l Kg 1.MX90 SA90 100 0 50 ST POLY
PHENYLENE OXⅡ DE(PPO)

1.035 Kg

2.MEⅢACRYLIC ANHYDRIDE 0.2311く g

3.METHANOL 4.001くg

RA moy trkc consequential ection rs per Policy / Procedures
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IDecLion:TheCommittcecondderedthecaseasperagenda anddeidedto approveAdhocNom

: Apprr

rs as under:

oved

EXPORT ITEⅣ【 QTY IMPORTITEM QTY
Alkyd Resin F‐ 4035(70%Resin Content) l kg 1.Distilled Fatけ Acid 0.203 kg

2. Pcntaerithritol 0.201 kg

3.Phthalic Anhydride 0.218 kg

4. Benzolc Acld 0.101 kg

5. Toluene 0.315 kg

RA may teke consequential action es per Policy / Procedures.

No.:32ノ 15/87‐ALClノ2016 Nalne:MACRO No/Date:10/87‐

1/2018POLYMERS P.LTD.

HQ Fire :0r/87/050/00425lAMt7t lnrn rite
:08/24/040/00090/AM17/

: The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

No.:32ノ9787‐ALC1/2016 Party Nalne:TP BUILDTECH
PVT.LTD

No/Date:10/87‐

1/2018

10.07.2018

rit-.osn+rcq0/00619/AM I 6l lLic.NorOate :05 10398930

ぶ都1曜型禦螺爛

10.07.2018

Lic.No/Date:0810138113

EXPORT ITEPl QTY I「肛PORT ITEⅣ E QTY
Alkyd Redn‐ S‐ 5035(704/‐ 2%Resin
Content)

l kg 1.Distilled Fatけ Acid 0.228 kg

2. Phthalic Anhydride 0.287 kg

3. Glycerine 0.138 kg

4. Toluene 0.315 kg

RA mey take consequential action as per Policy / Procedures.

IHQ rite :ot 187 to50/00207 t /.Jl/tr7 t

躊 鵬 甲
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Status:
Deferred
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: The Committee considered the case as per agenda and decided to refer the matter to Technical Expert
ltant 2)

No.:31ノ9′87‐ALC1/2016 Party Name:MOTHERSON
SUMI SYSTEMS LIMITED

ecision: Based on the technical comments furnished by DIPP vide their communicationNo. T1416120lT-TSW dated

.06.2018 Committee decided decided to approve Adhoc Norms as under:

EXPORT ITEM QTY
l. Automotive Moulded Rubber Parts - For Motor Vehicle (Article No. 6852465'01) 225000 Number

2. Automotive Moulded Rubber Parts - For Motor Vehicle (Article No' 6852466'02) 208000 Number

3. Automotive Moulded Rubber Parts - For Motor Vehicle (Article No' 6852467-01) 210340 Number

4. Automotive Moulded Rubber Parts - For Motor Vehicle (Article No. 6860787-01) 300000 Number

5. Automotive Moulded Rubber Parts - For Motor Vehicle (Article No. 6860788'01) 250000 Number

6.Automot市 c Moulded Rubber Parts‐ For Motor Vehicle tArticle No,6860789‐ 02) 200000 Number

7. Automotive Moulded Rubber Parts - For Motor Vehicle (Article No' 6871665-02) 430000 Number

8. Automotive Moulded Rubber Parts - For Motor Vehicle (Article No' 6875113'01) 430000 Number

9.Automotivc Moulded Rubber Parts‐ For Motor Vehicle cArticle No.6852223‐ 03) 24500 Number

10. Automotive Moulded Rubber Parts - For Motor Vehicle (Article No. 6852239-02) 24000 Number

I l. Automotive Moulded Rubber Parts - For Motor Vehicle (Afticle No. 6852240-02) 28925 Number

12.Automotive Mouldcd Rubber Parts‐ For Motor Vehicle(Article No.6852224‐01)

(Total Nct Contents oflmport items in ExpOrt Products:1.STYRENE BUTADIENE
RUBBER KIIMHO SBR 1502=14608.722 Kgs.,2)STANDARD MALAYSIA
RUBBER CV6併E4424.00 Kgs.)          _

22000 Number

IMPORT ITEM QTY
1,STYRENE BUTADIENE RUBBER KUMHO SBR 1502 16122 Kg

2.STANDARD MALAYSIA RIIBBER CV60 4736.16 Kg

RA may teke consequentiel ection es per Policy / Procedures.

No.:52′ 13ノ 87‐ALCl′2016 Approved
1/2018

10.07.2018

5610004947
11.07.2016

Based on the examination of the case of firm by Technical Expert (Consultant {DNM.}) in File No.

It87lO5OlOO327lAMl/, the Committee decided to approve following ad-hoc norms:-

New Del‖

Mcet No/Date:10/87‐

Lic.No/Date:0510398992
05.07.2016

Party Name:MPD INDUSTRIES

ALKYD RESIN(100%Resin



2.PENTAERYTHRITOL

3,MIXED XYLENE

4.TOLUENE DIISOCYANATE 0.1301く g

RA may take consequential action es

ICase No。 :53′14/87‐ALClノ2016

:01/87/050/00386/AM17/ :34/24/040/00116/AM17ノ

Name:NIKHIL No/Date:10/87¨ Approved
SIVES LTD. 1/2018

10.07.2018

I Based on the examination of the case of firm by Technical Expert (Consultant {DNM.}) in File No.

1/87/050/00386/AM17,the Committee decided to approve fonowing ad_hoc noms:‐

EXPORT ITEⅣ【 QTY IMPORTITEM QTY
ACRY THICKENER(SOLID CONTENT
320/● 1/‐ 1)

(Each Kg Export product wili contained
EMULSIFIER O.013 kg,ETHYL
ACRYLATE O.150 kg,METHA ACRYLIC
ACID O.122 kg,and AN MONOMERO
FUNCIONAL 8842‐ Cl.055 kg))

l Kg EMULSIFIER 0.013 Kg

ETHYL ACRYLATE 0.150 Kg

METHA ACRYLIC ACID 0.122 Kg

AN MONOMERO
FllNCIONAL 8842

(HidrOphobically modiflcd
vinyl monomerO

0.055 Kg

RA mrv take conseouential action as per Policy / Procedures

No.:55/14/87‐ ALClノ2016 No/Date:10/87‐

1/2018

10.07.2018

10042396

Decision: The Committee observed that firm has not replied to DL issued to them and decided that a final

be issued to thc firm by post.

No/Date:10/87‐

/2018

121.09.2016

The Committee considered the case as per agenda and dccided to refer the matter to DIPP.

No。 :51′ 10′ 87‐ALClノ2018

The Committee considered the case as per agcnda and decided issuc deficiency letter to the authorization

Party Name:GUJARAT FLUORO
CHEMICALS LTD

No.:15′15/87‐ALC1/201` Party Name: RAPID

10.07.2018

File:01/87/050/00408/AM17/ F ile :05 124 I 04Ol 00297 I AMI 7/ I L i c.No/Date: 05 I 03 99797

Narne:PAVAMAN POLY  IMcet No/Data 10/87‐

for submission of the following information

6

しic.No/Date:3410042353

14.07.2016

IHO Hte :01/8?/050/00388/AM I 7/ lru-e rite :34/24t0401001291 ANllT I



Technical descriptions/specifrcations, percentage composition (by weight) ofthe products to be exported,
Detailed manufacturing process along with technical justifrcation for wastages claimcd at each stage and cach of the

required in the manufacturing process.

Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. Ifnot the technical justification for its non-use may

furnished. If the scrap is being sold, the sale value/commercial value may be indicated.

) Material balancc indicating calculative statement of the requirement of each of item for manufacture of each of export

No.:35/15/87‐ ALCl′2016 Name:MACRO No/Date:10/87‐ Approved
,YMERS P.LTD. 1/2018

10.07.2018

RLA Flle
:08/24/040/00210/AM17/

Lic.No/Date:0810138965

:01/87/050/00428/AM17/ 5.10.2016

ision : The Committee considered the case as per agenda and based on Norms Committee VII decision in Meeting
‐Al′ C1/2018 dated 16.05.2018 the decided to approved following Adhoc Norrns:

EXPORT ITEM QTY I「ИPORT ITEM QTY
Alkyd Resin F‐ 4035(70片 /‐2%Resin Content) l kg 1.Distilled Faty Acid 0.203 kg

2. Pentaerithritol 0.201 kg

3. Phthalic Anhydnde 0.218 kg

4. Benzoic Acid 0.101 kg

5. Xylene 0.315 kg

RA mey take consequentirl rction es per Policy / Procedures.

No.:37/1787‐ ALC172017 yName: MACRO Mect No/Date:10/87‐ : Approved
YMERS P.LTD. ALC1/2018

10.07.2018

HQ File

:01/87/050/00037/AM18/

dthecaseasperagendaandbasedontechnicalcommentsofD/oC&PC
ished vide oM No. -46Ollt20t2oo9-PC-II dated 04.02.2015 the following adhoc norms are approved :-

EXPORT ITEM QTY I「ИPORT ITEM QTY
Alkyd Redn S-5035 LV(Redn
Content 70 4/‐2%)

l kg 1, Distilled Fatり Acid 0.228kg

2. Phthalic Anhydride 0.31 kg

3. Glycerine 0.212 kg

4. Xylene 0.315 kg

RLA mey trke consequentiel rction es per Policy / Procedures.

No。 :89715/87‐ ALC1/2016 Party Name: MACRO No/Date:10/87‐ Approved
POLYMERS P.LTD. 1/2018

10.07.2018

Lic.No/Date:0810139516
11.01.2017

ASHOK C

RLA File
:08/24/040/00335/AM17/

10139333

19.12.2016
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: The Committee considered the case as per agenda and based on technical comments of D/o C&PC furnished
ide OM No‐ 46011/20/2009‐ PC‐ II dated 01.06.2015 the fonowing Adhoc Norrns are approved:

EXPORT ITEM QTY IMPORTITEM QTY
Alkyd Resin C 1030(Resin
content 70+/‐ 20/On

l kg 1. Distincd Fatty Acid 0.204 kg

2. Phthalic Anhydride 0.273 kg

3. Glycerine 0.185 kg

4. Xylene 0.315 kg

RA mey teke consequential action as per Policy / Procedures.

Party Nalne:MACRO
POLYMERS P.LTD.

No.:39/16/87‐ ALClノ2016 Mect No/Date:10/87‐

ALC1/2018
10.07.2018

HQ File

:01/87/050/00566/AM17/

Decision: The Committee considered the case as per agenda and based on technical comments of D/o C&PC furnished

oM No-4601 lt2ol2009-Pc-Il dated 17.04.2015 the following Adhoc Norms arc approved:

EXPORT ITEM QTY IMPORT ITEM QTY
Alkyd Resin-S-5060 (Resin Content l kg 1.Distilled Fatり Acid 0.446 kg

804/‐ 2%) 2. Phthalic AnhydHde 0.239 kg

3. Pentacrithritol 0.077 kg

4. Mineral Turpentine Oi1/Low Aromatic
White SpiHteAWS)

0.151 kg

5. Toluene 0.031 kg

6. Glycerine 0.114 kg

RA may take consequcntial ection ar per Policy / Procedures.

No/Date:10/87‐

1/2018

10.07.2018

Lic.No/Date:0810139527

11.01.2017

HQ File

:01/87/050/00159/AM19/

RLA Fllc
:05/24/040/00499/AM17ノ

Decision : The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

EXPORT ITEⅣ【 QTY IMPORTITEM QTY
Plastic Cap Covered
with Aluminium Sleeves

1500000 Numbers Rclcvant Aluminium Sleeves 15,15,000 Nulnbers

RA mey take consequentirl action rs per Policy / Procedures.

Erru xo.'.lzlt 6187-A,,clt2ol6 lParty Name: INJECTOPLAST Mect No/Date110/87‐ ALC1/2018
10.07.2018

lLic.No/Date:06 I 0038550

糀 棚胤蹴:甜
Udyog Bhawan,New Deihi

No。 :20′ 10ノ87‐ALC1/2018 y Name: PRECISION
DS&DIES PVT LTD

陣QRL
PVT.LTD

8

Itatus: Approved

File
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: Based on the examination of the case of firm by Technical Expert (Consultant {DNM.}) in File No.

1/87/050/00569/AM17,the Committee decided to approve fonowing ad_hoc norlns:‐

EXPORT ITEM QTY IMPORTITEM QTY
VEIIICLE INTERIOR GRAB
帥 LE  FRONT (Each
wdghhg 150 gm.)

3,60,000 Number 1.POLYAMIDE‐ 66 6274.80 Kg

2.POLYAMIDE‐66 642.60 Kg

3.POLYPROPLENE 17992.801く g

4.DAMPER 3,60,000 Number

5.COLOR CONCENTRATE 378.00 Kg

se No.:37/16/87‐ Party Name: NAVRATAN Approved

ALClノ2016 LTY CHEMICALS 1ノ2018

10.07.2018

RLA Flle

:08/24/040/00415/AM17ノ

: The Committee considered the case as per agenda and based on technical comments of D/o C&PC vide

NO-46011/51/201s-PC-II dated23.07.2015 the following Adhoc Norms are approved:

No.:38′1787‐ALClr2017 yName: NAVRATAN
TY CHEMICALS LLP 1/2018

10.07.2018

File:01/87ノ050/00038/AM18ノ F ile :08t24t 040/004 I I /AM I ?/ lLic.No/oate:08 I 0 I 39670

107.02.2017

The Committee considered the case as per agenda and decided to refer the matter to DIPP.

「

に,sc Nα ″5/287… ALC12“7 P“ yNamc ZENFH    ttNo/Dttα
 lα 87‐  1師

"~l

■而1鰈 脚響

1.POLYAMIDE‐ 66VEHICLE INTERIOR GRAB
HANDLE REAR
(Each weighing 164 Jlll.)

420000 Number

2.POLYAMIDE‐66

3.POLYAMIDE…66

RA take consequential action as Policy / Procedures.

,ic.No/Date:0810139671

:01/87′ 050/00564/AM17ノ

EXPORT ITEM QTY IMPORT ITEM QTY
PVC Flex flitwらanner l kg PVC resin suspension grade 0.33915 kg

Knitted Polyester Fabrics 0.1525 kg

D10ctyI Phthalate(DOP) 0.0966 kg

T■antum Dloxde(Anatasc) 0.0168 kg

RA may take consequential action as per Policy / Procedures.

9

6.COLOR CONCENTRATE

Status:
Dcferred
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1/2018

10.07.2018

DeferredINDUSTRIAL RUBBER
PRODUCTS PVT,LTD

File:01′ 87/050/00132/AM18/ RLA Flle:03/95/040/00881/AM17/ Lic No/Datc:0310811075

09.02.2017

Case No.:52′ 10r87‐ALCl′2018

[Decision: The Comminee considered the case as per agenda and decided to refer the matter to DIPP.

Name:PAVAMAN POLY
PVT.LTD, 1/2018

10.07.2018

: The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

for submission of the following information.

a) Technical descriptionVspecifications, percentage composition (by weight) ofthe products to be exported.

b) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the

'ials required in the manufacturing process.

Chemical name, Technical specifications of items proposed to be imported.

Whether the scrap generated in the process is being reused or not. If not the tcchnical justification for its non-use may

re fumished. If the scrap is being sold, the sale value/commercial value may be indicated.
r) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

No.:53ノ10/87‐ALClr2018 Name:PAVAMAN POLY Mcet No/Date:10/87‐

ALC1/2018
10.07.2018

PVT.LTD,

10111332

: The Committee considered the case as per agenda and decided to refer the matter to DIPP.

No/Date:10/87‐ Approved
1/2018

10.07.2018

Flle Lic,No/Date:0510402109

30.03.2017:01/87/050/00157/AM18/

ision: Based on the examination of thc case of firm by Technical Expert (Consultant {DNM.}) in File No'

1/87/050/00 Committee dccided following ad‐hoc

RLA Filc

:05/24ノ 040/00658/AM17/

Fo翻 :    緊I

聯 鮒 :仄

No.:100r2787‐ ALCl′2017 Name:VIKAS ECOTECH

norms:‐

EXPORT ITEM QTY IMPORT ITEM QTY
VIKOFLEX‐PLUS
PVC COMPOUND
(COntaining PVC Resin NLT
72.70/0,Chlorinatcd Polyethylene

NLT 9%,Acrylonitrile‐

Butadienc Rubber NLT 4.5%,DI
Octyl Adipate NLT 9%,Mcthyl
Tin Stabilizer NLT l.8%and

Titanium Dioxidc NLT 2.7%)

l Kg 1.PVC/PVC Resin 0.742 Kg

2.CHLORINATED POLYETHYLENE
(CPE)                   _

0.0927 Kg

3. Acrylonitrile -butadiene rubber (NBR) 0.0464 Kg

4.DI Octyl Adipate(DOA)
‐PVC Plasticizcr

0.0927 Kg

5.Mcthyl Tin Mercaptide

(OrganOtin StabiHzer/Mcthyltin Stabilizeぅ

0.018551く g

6.Titanium Dioxide 0.0278 Kg

26

Itatus:
Deferred

I IQ File : 0 I /87/050/00 t9t I ANllg I ■LA F‖e:07/24/040/00401/AM17/ 」ic.No/Date:0710111286
16.03.2017



Case No.:54′ 10/87‐ALClノ2018 Party Natne:PAVANIAN POLY IMeet No/Dttα  10/87‐
ALC1/2018
10.07.2018

The Committee considered the case as per agenda and decided to refer the matter to DIPP.

Decision: The Committee considered the case as per agenda and decided to refer the matter to Technical Expert

1/2018

10.07.2018

File :01/87/050/00161/AMl9/ IRLA File:051241040/00421/AMl8/ llic.No/Date:0510404797

Case No.:76r10787‐ ALCl′2017 Party Name: ZENITH IMcet No/Date:10/87‐

INDUSTRIAL RUBBER
PRODUCTS PVT.LTD

y Name: MOTHERSON SUMI lMeet No/Date:10/87-

l-aaitioot Thc Committee considered the case as per agenda and decided to refer the matter to DIPP,

Name:MEHAR No/Date:10/87‐

ABLEWARE PVT LTD ALC1/201810.07.2018

No/Date:0510404866

12.12.2017

Adhoc Norms as under:

: Approved

ASHOK C

P…… 叩 呂醸 1濶螂・ 町
「
QⅢ∝m潟7“υ∞剛 鰤 W ttAⅢ ∝

“

″y“ OЮ
""/AMW卜 F例器

α

“

Ю田%"|

bedsbn: Bぉ ed on the exalnh誠 lon of the cぉe ofttm by Tcchntd Expe■ (COnsuLttt{DNM。 ))hRに No.
70/AM18,the Committee d∝ ided to ad-hoc norms:-

EXPORT ITEM QTY IMPORTITEM QTY
Rigid PVC Fittings l MT 1. PVC Resin 0.9526 MT

2.Flller(Calcium carbonate) 0.0160 MT

3.Titanium Dioxide 0.0067 MT

RA may take consequential action as per Policy / Procedures.

se No.:21ノ 10r87‐ALClノ2018

: The Committee considered the case as and decided to as

EXPORT ITEM QTY I「ИPORTITEM QTY
Melamine Crockery ltemVHouse 500 MT Melamine Moulding Compound 525 MT

RA mav take consequential action as per Policv / Procedures.

Status:

DeFerred

HQ File:01/87/050/00193/AM19/

障
AⅢ∝072″04γ00m1/AMW しic.No/Date:0710111447

21.04.2017
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RA may take consequential action as per Policy / Procedures.

Casc No.:62′10787‐ALClノ2018

File:01/87/050/00201/AM19/ RLA F‖e:05/24/040/00439/AM18/

Nalne:SPERRY PLAST No/Datc:10/87‐

1/2018

0.07.2018

,No/Date10510404986
19.12.2017

The Committee considered the case as per agenda and decided to reject the case as specific import item has

No.:171/87‐ALC1/2018  ‐IParty Name:TECHNO Mcet No/Date:10/87‐

WAXCHEM PVT.LTD., ALC1/2018
10.07.2018

be given.

1器島掲5υO∞m/AMゆ  膨 刷 :γOm68/AMW
:0210208160

:Based on the examination of the case of flrln by Tcclmical Expert(Consultant{DNM.})in File No.
1/AM19,the Committee decided to ad-hoc norms:-

EXPORT ITEM QTY IMPORTITEM QTY
RESORCINOL FORMALDEHYDE RESIN l Kg RESORCINOL 0.980 Kg

RA may take consequential action es per Policy / Procedures.

1/87/050/0000

F
囲

胃

t";17 tuna:^;ct Dots @@lstrtrtr Appt*
lnvousrnnl RUBBER laLctlzota I

lrnooucrs PVT. LTD lto.oz.zott I. ffi@r050/00017/AMl9/ l:03/95/040/00858/AMl8/ 119.01.2018 I

2018, committee decided to approve following adhoc norms;'

ｅｄ　　　一　　　一回

EXPORT ITEM QTY IMPORT ITEM QTY RECOMMENDED
〔Kg)

HIGH ABRAS10N RUBBER l Kg NATURAL RUBBER 0.680

SHEETS POLYBUTADIENE RUBBER 0.100

ZINC OXIDE ”
，
Ａ
υ
０

RUBBER PROCESSING OIL 0.040

TITANIUM DI‐ OXIDE 0.035

ANT10XIDANT 0.015

ACCELERATOR 0.012

RETARDER 0.010

GUM ROSIN 0.033

CROSS LINKING AGENT 0.008

RA may take consequential action es per Policy / Procedures.



No.:4/2787‐ALC1/2018

File:01/87/050/00050/AM19/ Flle:03/94/040/00621ノ AM18ノ Lic.No/Date:0310818874

105.02.2018
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Mcet No/Date:10/87‐
.ALC1/2018

10.07.2018

The Committee considered the case as per agenda and decided to refer the matter to DIPP.

No/Date:10/87‐

1/2018

10.07.2018

3410043864

Decision : The Committee considered the case as per agenda and decided to call for specific addition for SION-3. The

also decided that applicant may be asked for submission of the following information

Technical descriptionVspecifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the

required in the manufacturing process.

Chemical name, Technical specifications of items proposed to be imported.

) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may

re furnished. If the scrap is being sold, the sale value/commercial value may be indicated.
,) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

Import item Sl.No-3 given as relevant additives. Names of specific additives may be specified.

No。 :48710/87ゥヘLClノ2018 Nalne:GUJARAT FLUORO No/Date:10/87‐

EMICALS LTD 1/2018

10.07.2018

HQ Flle:01/87/050/00187/AM19/

: Thc Committee considered the case as per agenda and decided issue deficiency letter to the authorization

for submission of the following information.

Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with tcchnical justification for wastages claimed at each stage and each of the

required in the manufacturing process.

r) Chemical name, Technical specifications of items proposed to be imported.

) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may

furnished. If the scrap is being sold, the sale value/commercial value may be indicated.

Material balance inditating calculative statement of the requirement of each of item for manufacture of each of export

No.:49ノ 10r87‐ALCl′2018 Name:GUJARAT FLUORO
/2018

10.07.2018

: The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

ASHOK C

No.:47/10/87‐ ALCl′2018 Party Name:3B FILMS PRIVATE
LIMITED

Flle:01/87/050/00186/AM19/ RLA File:34/24/040/00265/AM18/

RLA File:34/24/040/00311/AM18/ Lic.No/Date:3410043861
06.02.2018

File:34/24/04C1/00316/AM18ノ ,No/Date:3410043862

for submission of the following information
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Technical descriptionyspccifications, percqrtagc composition (by weight) ofthe products to be exportcd.

) Dotailod marufacturirg process along with technical justification for wastagos claimed at cach stagc and each of
required in the manufacturing process.

) Chemical name, Technical spccifications of items proposcd to be imported,
Whcthcr thc scrap generated in the process is bcing reused or nol lfnot thc tc{hnical justification for its non-usc may
fumished. Ifthe scrap is bcing sold, thc sale valuc/commcrcial value may b€ indicated.
Matcrial balance indicating calculative ststement ofthe requiremcnt ofcach of itcm for manufactuc of cach ofexpon

No.':2611181-ALCll2018 lPartyName:BULKLIQUID lMcetNo/Date;10/87- Approvcd
PVT LTD      IALC1/2018

10072018

Filc              RLA Filc              Lic No/Date:0710H2821
101/87′050/00026′AM19/       :07/24/040/00308/AM18/        113022018

EXPORT ITEM QTY IMPORT ITEM QTY
ONE L00P BACS
CONTAINNC PP CRANULES
234490 Kgs PLASTIC CO LOUR
MB 6871 Kgs uV STABILIZER
NIB 4581 Kgs
EhlHANCED PE RESIN 51419
Kgs,LDPE GRANULES 201X10
Kgs,LLDPE GRANULES 24469
Kgs・ AN「I BLOCK MB 1571
Kgs

343401 Kg
ENHANCED POLYETHYLENE
RESnヽ

53990 Kg

LDPE GRANULES 2101XI Kg

LLDPE GRANULES 25692 Kg

PLASTIC ADDITIVE
NIASTERBATCH‐ ANTI BLOCK
MASTER BATCH

1650 Kg

POLYPROPYLENE GRANULES 246214 5 Kg

PLASTiC COLOUR MASTER
BATCH

7200 Kg

U V STABILiZER NIASTER
BATCH

4675 Kg

RA mry trke conrcquG[tirl rctior rt per Policy / Proccdures,

No.:55/10/87‐ ALC1/2018 Natnc:BULK LIQUID No Datc:10/87‐

uT10NS PVT LTD 1/2018

10072018

0112832

194/Aヽ

`19′

10/AM18/ 14022018

: Thc Committce considcrcd thc cose as per agcnda ald decidcd to approve Adhoc Norms as undcr:

Filc

ASHOK C辮

ONE L00P BACS
CONTAlNNG PP GRANULES
234490 Kgs PLASTIC COLOUR
NIB 6871 Kgs UV STABILIZER
MB 458!Kgs
ENHANCED PE RESN 51419
LDPE GRANULES 201X10

ENHANCED POLYETHYLENE
RESnヽ



ξ
′

Kgs,LLDPE GRANULES 24469
Kgs,ANTI BLOCK MB 1571
Kgs

MASTER BATCH

POLYPROPYLENE GRANULES 246214.5 Kg

PLASTIC COLOUR MASTER
BATCH 7200 Kg

U.V.STABILIZER NEASTER
BATCH 4675 Kg

RA mey take consequential sction rs pcr Policy / Procedurcs.

Case No.:31′ 10/87‐ALClノ2018 Party Name: CREST
COMPOSITES&PLASTICS PVT.

「
QΠにD慇豹 5αOm m/AMW

Mcet No/Date:10/87‐

IALC1/2018
10,07.2018

File:08/24/040/00327/AM18/ Lic,No/Date:0810142102

1.03.2018

: The Committee considered the case as per agenda and decided issue deficiency letter to the authorization
for submission of the following information.

Technical descriptions/speciflcations,pcrcentage cOmpOsition(by Weight)ofthe products to be exportcd.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the

required in the manufacturing process.

Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may

,fumished. If the sqap is being sold, the sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

f) Applicant may clarify how the item of exports and imports are different from SION H-I28

No。 :4/1/87‐ ALC1/2018 Narne:TECHNO Mcet No/Date:10/87‐

AXCHEM PVT.LTD., 1/2018 pproved
10.07.2018

1器脇500∞ 0″AMW
ic.No/Datc:0210208255

3.2018

: Based on the examination of the case of firm by Technical Expert (Consultant {DNM.)) in File No.

1/87/050/00001/AM19,the Committee decided to approve foHowing ad‐ hoc noms:‐

EXPORT ITEM QTY IMPORT ITEM QTY
RESORCINOL FORMALDEHYDE RESIN l Kg RESORCINOL 0.980 Kg

RA mey take consequential rction as per Policy / Procedures.

Nalne:KLJ POLYMERS
CHEMICALS LTD 1/2018

10.07.2018

ic.No/Date:0510405780

: The committee considered the case as per agenda and decided to approved following adhoc norms:-

Forepn Trade Development 0i;;l:.:r
Direclor4e General of Foreign Tracio
Ministry of Commerce & lndustry

Udyog Bhawan, New Delhi

195/AM18ノ

Case No。 :14′ 10/87‐ALClノ2018

1/87/050/00153/AM19/ :05/23/040/00473/AM18/

ASHOK CHANDER B″ iバ「f

Itatus: Approved
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PVC COMPOUND(COMPACr
CRADD

RA mry trkc consequcntirl rctior rs pcr Policy / Procedurcs.

C●se N● :15/10′ 87‐ALCl′2018 Party Nalne:KLI POLYMERS
AND CHEMICALS LTD

NυDatc:10/87‐ Approvcd

10072018

Filc 10405782

1/87050/001547AM19/ 79/AM18/

: The committcc considered the case as pcr agenda and decided to approved following adhoc norms:-

: The Committee considered the case as per agcnda ard decided to rejcct thc case 8s specific import it€m has

be givco.

No:63′10/87-ALC1/2018 Nam●:RELIANCE
LTD

10819782

! The Committec considered the case as per agenda and decidcd issue deficiency lettcr !o the

for submission ofthc following information.
Tcchnical descriptionVspccifications, percentage composition (by weighD ofthe products to be exportcd.

) Detailed manufacturing proccss along with technical justification for wastages claimcd at cach stage and cach of
required in the manufacturing process.

Chcmical name, Tcchnical specifications of itsms proposcd to b€ importcd.

Whethcr the scrap generated in thc process is bcing rcused or not. If not the technical justification for its non-use m&y

fumished. Ifthc scrap is being sold, the salc value/commercial value may be indiaated.

Ｆ̈

EXPORT ITEM QTY l■IIPORT ITEM QTY
PVC COヽPOUND(COMPACT
GRADE)

500000 Kg PVC RESNS
277500 Kg

PHTHALATE PLASTICIZERS 192∞O Kg

CALCIUM CAR30NATE 3501XI Kg

PVC STABILIZER 500 Kg

RA mry trkc conrcqucntirl rction rs pcr Policy / Proccdurcs.

Cnse No:23′ 10/87‐ ALCl′2018 Party Name: WICTOR Meet No/Datc:10/87‐

COMPOUNDINC(ND:A)
PRIVATE LIMITED 10072018

No/Date:10/87‐

1/2018

10072018

) Material balance indicating calculativc statement ofthe requircment of each of item for manufacture ofeach ofcxport

螂呻
HQ Filc 101/87/050700162/AM19/ RLA F‖ c:05/24/0411/00617/AM18/ しic No′Date:0510405849

13032018

Ｓｔａｔｕｓ‥̈
HQ F■ c101/87/050/1X1202/AM19/ 鮎 AF‖ c:03/95/04117700951/AM18/
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Copy of guaranteed Norms by Technical Collaborator
Quantity and notional value of by-products obtained in manufacturing

No.:56′ 10/87‐ALClノ2018 Name:PACIFIC BULK
PRIVATE LIMITED 1/2018

10.07.2018

: The committee considered the case as per agenda and decided to approved following adhoc norms:-

No。 :59ノ 10r87‐ALCl′2018 Party Namα FISHFA RIIBBERS IMcet No/Datc 10/87‐
ALClノ2018
10.07.2018

! The Committee considered the case as per agenda and decided to call from the firm the No objection
ficate issued by Ministry of Environment and Forest along with a sheet in tabular form indicating the NOC granted

MOEF as well as utilization of imported uscd rubbcr tubes in Advance Authorizations and Restricted Import Licenses
the last three years

No.:58/10/87‐ ALCl′2018 Party Nalnc RAHIL(CPP)FILMS IMca No/Dttα  10/87‐
ALC1/2018
10.07.2018

The Committee considered the case as per agenda and decided to refer the matter to DIPP.

Party Name:GUNJAN PAINTS No/Date:10/87‐

LIMITED 1/2018

10.07.2018

ic.No/Date:0810142189

1.03.2018

EXPORT ITEPl QTY IMPORT ITEM QTY
BULK BAGS/JAMBO BAGS(
CONTENT OF PP WOVEN
FABRICS/NARROW FABRICS
142858 KG.AND PP FLEXIBLE
PLAIN STRIP/TAPE 47619 KG.)

190477 kG PP WOVEN
FABRICS/NARROW FABRICS

150000 Kg

PP FLEXIBLE PLAIN
STRIP/TAPE

500011 Kg

RA may trke consequential action rs per Policy / Procedures

ICase No.:36/10r87‐ ALCl′2018

: The Committec considered the case as per agenda and decided issue deficiency letter to the authorization

for submission of the following information.

Technical descriptions/specifications, percontage composition (by weight) ofthe products to be exported.

Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the

No/Date:10/87‐

1310048901

,0

Status:

Deferred

HQ Flle:01/87/050/00198/AM19/ RLA Fllc:24/24/040/00051/AM18ノ Lic.No/Date:2410042381
15.03.2018

1

Status:

Deferred

IQ File 101/87/050/00197/AM19/ 巴 A File:24/24/040/0∞ 47/AM18/ しic,No/Date:2410042386
20.032018

Fllc:08/24/040/00365/AM18/
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required in the manufacturing process.

r) Chemical name, Technical specifications of itcms proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may
furnished. If the scrap is being sold, the sale value/commercial value may be indicated.
Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

No.:24ノ 10/87¨ALClノ2018 Name:PIONEER No/Date:10/87‐

YLEATHERS LTD ′2018
10.07.2018

3「QⅢ∝∝慇m5剛
“

/AMW ttAⅢ∝
“

2″

“

∽ 0634/劇WI蹴
鸞
α∝Ю

“""

Chemical name, Technical specifications of items proposed to be imported.

Whether the scrap generated in the process is being reused or not. If not the technical justification for its non'use may

furnished. If the scrap is being sold, the sale value/commercial value may be indicated.

Material balance indicating calculative statement of the requirement of each of item for manufacture of each of cxport

: The Committee considered the case as per agenda and decided to reject the case as specific import item has

be given.

No.:2ノ 10/87‐ALC1/2018 Party Namel DORF KETAL Mcct No/Datc:10/87‐

EMICALSINDIA PRIVATE ALC1/2018
LIMITED 10.07.2018

Fne:01/87/050/00141/AM19/ File:03/94/040/01077/AM18/ No/Date:0310820127

.03.2018

The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

for submission of the following information.

) Technicat descriptionVspecifications, percentage composition (by weight) ofthe products to bc exported.

r) Detailed manufacturing process along with technical justification for wastages claimcd at each stage and each of the

ials required in the manufacturing process.

ASHOKbttnTM躙脳駆D"山田中Cenmld
偏榔昴む品高曖&1“ uSty

~ド
鮒
酬囲‐

1翻鼎
αttm″251

nda and decided to approvcd following adhoc no口 ms:‐

541 EXPORT ITEM QTY I「ИPORT ITEM QTY
Articles made ofHDPE,Plastic

Flexible Pipe fltted with small

Rubber Tube(Net content of HDPE

90909.09 KGS&4545.45KGS of
Silicon Rubber)

95454.550Kg HDPE GRANtLES POWDER 95454Kg

SILICON RUBBER

4772Kg

|

RA may trke conscqucntial action rs per Policy / Procedures

Udy09・lh絲[,雨釧 DdH
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No/Datc 10787‐

18

10072018

10820140

032018

No.:37710/87-ALCl′ 2018 Pariy Namc: CREST Mcct No/Datc:10/87‐

COMPOSITES&PLASTICS PVT ALC!′ 2018
LTD 10072018

10142245

032018

No.:38/10′ 87‐ALCl′2018 Namci CREST No/Datc 10/87‐

ITES&PLASTICS 1/2018

LTD 10072018

10142246

032018

The Committee considcred the casc as per agenda and decidcd issue deficicncy lcncr lo thc

holdcr for submission ofthc following informstion.

) Technical descriptionvspeaificstions, percentaS€ composition (by weight) ofthe products to be exported.

) Detailed manufacturing proccss alongwith rechnical justification for wastages clsimcd 8t each stage and cach

hc materials rcquired in the manufacturing proccss.

) Chcmical name, Technical spccifications of items proposed to be importcd.

Whcther thc scrap gencraled in thc process is being rcuscd or not. If not thc technical justification for its non-usc

ry be turnished. Iithc scrap is bcing sold, thc sale valuc./commcrcial valuc may be indicated' 
-

Matcnal balancc indicating calculative statcmcnt ofthc rcquiremcnt ofeach ofitem for manuFacture oFeach of

Flle:01/87′050/00144′AM19/ File:03/94/040010877AM18/

) Technical descriptions/spccifications, perccntagc composition (by weight) ofthc products to be exported.

) Dctailed manufacturing proccss along with rechnical justification for wast{ges claimed at each stage and cach of the

Thc Commiiee considcrcd the case as pcr agenda and decidcd issuc dcficiency lettcr to the authorization

for submission ofthe following information.

required in the manufacturing process.

) Chemical namc, Tcchnical specifications of items proposed to be importcd,

l) Whcth€r the scrap g€ncratcd in the process is b€ing reuscd or [ot. Ifnot thc technical justification for its non'usc

furnished. Ifthc scrap is beiog sold, the sale Yaluc/commcrcial valuc may b€ indicatcd,

Matcrial bslance indicating c{lculativc statcment ofthc rcquirement of cach of ilem for manufacture ofcach ofexport

) Technical descriptions/specifications, percentage composition (by weigho ofthe products to be exportcd.
j Detailcd manufacturing process alolg with technical justification for wastages claimed at €ach stage and cach of the

Thc Committee considered the casc as per agcnda and decidcd issuc deficiency letter to thc

for submission ofthc following information.

required in thc manufacturing process.

) Chemical namc, Tcchnical specifications of items propos€d to be imported.

Lj Whcthcr the scrap gcnerated in thc process is bcing reuscd or not, Ifnot the technical justification for its non-usc may

fumished. Ifthe scrap is beiog sold, the sal€ value/commercial value may be indicated.

Material balancc indicating cslculative statcment of thc re4uirement of cach of itcm for manufactue of €ach of export

繊
ASHOK CHANDER Br″‐.,

produd.

56

C● se No.:5′ 10/87‐ ALCl12018 Party Name:DORF KETAL
CHEMICALS rNDlA PRIVATE
LIMITED

輌̈

57

Status:

DeFerred

HQ F‖ c:01787/050′ 00176′AM19/ RLA Flle:08/24/040/00380/AM18/

Status:

DeFerred

HQ File:01/8771050/00177/AM19/ RLA File

08/24/040/003877AM18/
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No.:3/10/87‐ ALC1/2018 Party Name: ARKEMA Mcet No/Date:10/87‐

ICHEMICALSINDIA PVT.  IALC1/2018
LTD., 10.07.2018

Decision: On the basis of earlier decision taken in the Norms Committee Meeting No. 9/87-ALCll20l7 dated
31 .01.2018,fbl adhoc norms are

EXPORT ITEⅣ【 QTY IMPORT ITEM QTY
Polyalnide Resin

Rcsin content 100%

(CRAYAMID 21/CRAYAMID 3)

l kg 1.DIMER ACID 0.628 kg

2.TRIETHYLENE TETRAMINE 0.346 kg

RA mry teke consequentiel ection es per Policy / Procedures.

Name:ARKEMA Mcet No/Date:10/87‐

ALClノ2018
10.07.2018

EMICALS INDIA PVT.LTD.,

HQ File:01/87/050/00143/AM19/ IRLA File:03/94/040/01080/AM18/

Decision : The Committee considered the case as per agenda and decided issue deficiency letter to thc authorization
for submission of the following information.

Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the

required in the manufacturing process.

Chemical name, Technical specifications of items proposed to be imported.
Whethcr the scrap generated in the proccss is being reused or not. Ifnot the technical justification for its non-use may
fumished. If the scrap is being sold, thc sale value/commercial value may be indicated.
Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

No.:25ノ10/87‐ALC1/2018 Party Narne:MINDA TG RUBBER
PRIVATE LIMITED

No/Date:10/87‐

1/2018

28.03.2018

Deferred
10,07.2018

「QHLЮν87:5∽∝“
/AMW RLA File:05/24/040/00642/AM18/1Lic.No/Date:0510406014

: The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

for submission of the following information.

Technical descriptions/specifications, percentago composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the

required in the manufacturing process.

r) Chemical name, Technical specifications of items proposed to be imported.

Whether the scrap generated in the process is being reused or not. If not thc technical justification for its non-use may

rc fumished. If the scrap is being sold, thc sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

「

に,se No2ol“7■LCV2018 PmyNttc MARUTITECHNO I陣 ed Nの,α lγ,7‐  |卜 tatu= |

ASHOK C瓦ポ語ζ::革計FcttfZ
Forelgn Trade Deveiopment 07 1

鵠踏認朧織鍬:轟
0

Udyog Bhawan,New Delhi

Case No.:4710/87‐ALClノ2018

Lic.No/Date:0310820192
28.03.2018
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「QRL:慇 7“υOm“/AM9
Thc Committee considered the case as per agenda and decided issue deficiency lettcr to the

for submission of the following information.

) Technical descriptionVspecifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the
ials required in the manufacturing process.

r) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may
fumished. If the suap is being sold, the sale value/commercial value may be indicated.

r) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

No/Date:10/87‐

1/2018

10.07.2018

Decision: On the basis of decision taken in the Norms Committec Meeting No. 9/87-ALCI/2018 dated 27.06.2018,

adhoc norms are

EXPORT ITEM QTY IMPORTITEM QTY(Recommended)

Styrenated Resorcinol Formaldehyde 80000 Kg L Resorcinol 47161.3 Kg

Resins.
2. Paraformaldehyde 9115,2 kg

RA may take consequential action es per Policy / Procedures.

No/Date :

1/2018

10.07.2018

HQ Fllc:01/87/050/00145/AM19/ IRLA File:03/94/040/00013/AM19/ 10820396

11.04.2018

On the basis of earlier decision taken in the Norms Committee Meeting No. 9/87-ALCI/2017
1.01.2018, following adhoc norms are approved:

Name:INTERNATIONAL Mcct No/Date:10/87‐
EYORS LIMITED 1/2018

10.07.2018

IHOFib:01/87050ノ 00146/AM19/IRLAFiに :03/94/04000018/AM19/1Lic,No/DttcЮ 310820391

ASHOK CHANDER BHAl‐ 1

1/2018

10.07.2018

File:05/24/040/00649/AM18/

ICase No。 :27710/87‐ ALClノ2018 Party Narne:SINGH
PLASTICISERS&RESINS(1)

EMICALSINDIA PVT.LTD.,

EXPORT ITEM QTY IMPORT ITEM QTY
Polyalnide Resin

Resin content 100%

(CRAY却岨D21/CRAYAMID 3)
●ran0

l kg 1.DIMER ACID 0.628 kg

2.TRIETHYLENE TETRAMINE
0.346 kg

RA mry take consequential action as per Policy / Procedures.

Case No.:7/10/87‐ALClr2018

No.:6ノ 10ノ87‐ALC1/2018

ll鴇

:I:led

1織
d
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111.04.2018

The Committee considered the case as per agenda and decided issue deficiency letter to the authorization
for submission of the following information.

Technical descriptionVspecifications, percentage composition (by weight) ofthe products to be exported.
Detailed manufacturing process along with technical justification for wastages claimed at cach stage and each of the

required in the manufacturing process.

Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the proccss is being reused or not. Ifnot the technical justification for its non-use may
furnished. If the scrap is being sold, thc sale value,/commercial value may be indicated.

r) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

The Committee considered the case as per agenda and decided issue deficiency letter to the authorization
for submission of the following information.

) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the
ials required in the manufacturing process.

Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generatcd in the process is being reused or not. If not the technical justification for its non-use may

, furnished. If the scrap is being sold, the sale value/commercial value may be indicated.
Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

se No.:9/10/87‐ALC1/2018 No/Date11 0/87‐

1/2018 Deferred
10.07.2018

.No/Date:0310820402
11.04.2018

: The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

for submission of the following information.

Technical descriptionVspecifications, percentage composition (by weight) ofthe products to be exported.
Detailed manufacturing prccess along with technical justification for wastages claimed at each stage and each of the

required in the manufacturing process.

Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may

fumished. If the scrap is being sold, the sale value/commercial value may be indicated.

Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

No/Date:10/87‐

1/2018

10.07.2018

ASHOK C

Case No。 :8′ 10/87‐ALClノ2018 Party Natne:INTERNAT10NAL
CONVEYORS LIMITED

ILic.No/Date:0310820392

11.04.2018

Party Name: INTERNATIONAL
CONVEYORS LIMITED

Case No。 :10r10/87‐ ALCl′2018

rroduct.

,6

踪静当r酬
跡
1鵬
d

HQ File:01ノ 87/050/00147/AM19/ RLA File:03/94/040/00019/AM19/

rroduct.

Fllo:01/87/050/00148/AM19/ IRLA File:03/94/040/00020/AM19/

Party Narne:い

「

ERNATIONAL
CONVEYORS LIMITED

Status:
Deferred
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10820395

! The Committee considered the case as per agenda and decided issue deficiency letter to the
for submission of the following information.

Technical descriptionVspecifications, percentage composition (by weight) ofthe products to be exported.
Detailed manufacturing process along with technical justification for wastages claimed at cach stagc and each of

required in the manufacturing process.

Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use
fumished. If the scrap is being sold, the sale value/commercial value may be indicated.
Material balance indicating calculative statement of the requirement of each of item for manufacture of cach of export

Casc No.:11ノ10/87‐ALC1/2018 No/Date:10/87‐

1/2018

10.07.2018

: The committee considered the case as per agenda and decided to approved following adhoc norms:-

No。 :39r10/87‐ ALC1/2018 Name:ATUL LIMI‐D, No/Date:10/87‐

1/2018 pproved
10.07.2018

File:01/87/050/00178/AM19/ File:08/24/040/00002/AM19/ c.No/Date:0810142425
2018

: On the basis of earlier decision taken in the Norms Committee Meeting No. l0/87-ALCll20l7 dated

No。 :13ノ 10/87‐ALClノ2018 Nme:VRINDAVAN No/Date:10/87‐

C INDUSTRIES 1/2018

10.07.2018

Flle RLA File

:03/95/040/00058/AM19/

10820618

1/87/050/00152/AM19/

: The committee considered the case as pcr agenda and decided to approvcd following adhoc norms:-

ASHOK CH

i

lParty Nalne:DEE DEE LABEL

Lic.No/Date:0310820443
12.04.2018

EXPORT ITEM QTY IMPORT ITEM QTY
SELF ADHESIVE FILM(160
GSM十 /‐ 107o WITH
ADHESIVE COATING OF 20
GSM 100000.000 SQM

100000
Sq.meter

PP FILM(75 MICRON十 ノ‐

10%)104000.000 SQM
104000
Sqmeter

SILICON PAPER(62 CSM十 /
‐10%)104000.000 SQM

104000

Sqmeter

RA may take consequential action as per Policy / Procedures

.03.2018,Committee decided to

EXPORT ITEⅣ【 QTY I「肛PORT ITEⅣ【 QTY
Solid Epoxy Resin 5500001くg Basic Liquid Resin(YD128) 412500 Kg

RA may take consequential action as per Policy / Procedures.

HQ Flle

i01/87/050/00150/AM19/

RLA Flle

03/94/040/00027/AM19/
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EXPORT ITEM QTY IPIPORT ITEPE QTY
POLYPROPYLEN E
GRANULES(REPROCESSED/
RECYCLED)
NET     CONTENT     :
1)POLYPROPYLENE
(REGRIND/FLAKES/
AGGLOMERATES/LUMPS)
:1,00,000.000 KILOGRAM

100(ЮO Kg POLYPROPYLEN E
(REGRIND/FLAKES/
AGGLOMERATES/LUMPS)

101000 Kg

RA may take consequential action as per Policy / Proccdures

No.:45/10/87‐ ALClノ2018

F‖e:01/87/050/00184/AM19/

y Name: NITREX No/Date:10/87‐

EMICALSINDIA LIMITED 1/2018

10.07.2018

Fllo:52/24/040/00015/AM19/ Lic.No/Date:5210042622

104.2018

3 The Committee considered the case as per agenda and decided to reject the case as specific import item has

be given.

No/Date:10/87‐

1/2018

10.07.2018

: The committee considered the case as per agenda and decided to approved following adhoc norms:-

Mcet NoノDate:10/87‐

ALC1/2018
10.07.2018

Flle:01/87/050/00151/AM19/ File:03/94/040/00087/AM19/ Lic.No/Date103 10820803

05.2018

The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

for submission of thc following information.

) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

I O"toit.a manufacturingproccss along with technical justification for wastages claimed at each stage and each of the

'ials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to bc importcd.

) Whether the scrap generatcd in the process is being reused or not. If not the technical justification for its non-use may

fumished. If the scrap is being sold, the sale value/commercial value may be indicated.

ASHOK C

No.:1′ 10/87‐ALC1/2018 yName: AMRAPALI

Lic.No/Date:0310820745

:01/87/050/00140/AM19/ :03/94/040/01067/AM18/

EXPORT ITEM QTY I「旺PORT ITEM QTY
PttNOLIC PARTS OF
DIFFERENT SIZES
STANDARD

2000001く g PHENOLIC MOULDING
COMPOUND
STANDARD

210000 Kg

RA mry teke consequentiel ection as per Policy / Procedureg

Casc No.:12′ 10/87‐ALC1/2018 IPartyName:GUARNIFLON
IblDIA PVT.LTD.

72

Status:

RtteCted
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Material balance indicating calculativc statement of the requirement of each of item for manufacture of each of export
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No.:40r10/87.へ LC1/2018 :yName: VISHAKHA Mcet No/Date:10/87¨

YFAB P.LTD 1/2018

10.07.2018

: The Committee considered the case as per agenda and decided to refer thc matter to DIPP.

No。 :41′ 10r87‐ALC1/2018 Name:VISHAKHA Mect No/Date:10/87‐

ALC1/2018
10.07.2018

YFAB P.LTD

「QRL劇 87“∽mm/AMW Flle:03/24/040/00018/AM19/ Lic.No/Date:0810142531
.05.2018

The Committee considered the case as per agenda and dccided to refer the matter to DIPP.

No.:28ノ10/87…ALClノ2018 Namc:TINNA RIIBBER  IMcct No/Date:10/87‐
INFRASTRUCTURE LTD. 1/2018

10.07.2018
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! The Committee considered the case as per agenda and decided to call from the firm the No objection
issued by Ministry of Environmcnt and Forest alongwith a sheet in tabular form indicating the NOC granted

MOEF as well as utilization of imported tyre scrap in Advance Authorizations and Restricted Import Licenses for the
three years.

Mcet No/Date:10/87‐

ALC1/2018
10.07.2018

The Committee considered the casc as per agenda and decided issue deficisncy letter to the authorization
for submission of the following information.

Technical descriptions/specifications, percentage composition (by weight) ofthe products to bc cxported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the
'ials required in the manufacturing process.

Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may
fumished. If the scrap is being sold, the sale value/commercial value may be indicated.
Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

No/Date:10/87‐

1/2018

10.072018

ICase No。 :29′ 10/87‐ALClノ2018 Party Name: VINYL TUBES

Name:NIACRO POLYMERSse No.:30′ 10/87‐ALCl′2018

ASHOK CHANDER BttN汀

Status:
Deferred
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File 101/87/050/00169′ AM19/ Filc:08/24/040/00295/AM18/ 10142596
15052018

No.:32′ 10/87‐ALCl′2018 Namc:NIACRO POLYMIRS No/Datc:10/87‐

LTD 18

!00720!8

Fllc 101/877050/00171/AM19/ Filc:08′24/040100335/AM18/ 10142599
15052018

: Thc Commincc considered the case as pcr agenda and decided lo defsr the case.

lParty Name : MACRO POLYMERS No/Date:10787‐

P LTD 1/2018

10072018

10142600
15052018

The Committee considered the case as per agcnda and decided issue deficiency letter to the authorization
for submission ofthc following information.

Technical d€scriptionvspecifications, pcrccntagc composition (by w€ight) ofthe products to be cxportcd.
Detailed manufacturing process along with technical justification for wastages claimcd at each stagc and cach of the

required in the manufacturing process.

Chcmical name, Technical specifications of itcms proposcd to be imported,
Whether the scrap gencratod in thc process is being reused or not. Ifnot thc tcchnical justification for its non-use may
furnished. Ifthc scrap is being sold, the sale value./commercial valuc may bc indicated.
Material balance indicating calculativc statcment ofthe requirem€nt ofcach of itcm for msnufacturc of€ach ofexport

No.:34′10/87-ALCl′ 2018 Name: MACRO POLYMERS iMcct No/Data 10/87‐
LTD ALC1/2018

10072018

10142598

15052018

Name:NIACRO POLYMERS NυDatc:lυ87‐
1/2018

10072018

ASHOK諄

Thc Committee considcrcd the casc as per agcnda and dacided to refcr the mattcr to Technical Expcrt
2)

Cnse No.:33/10/87■ LCl′2018

The Committcc considcrcd thc case as per agenda md dccidcd issue deficiency lener to thc authorization
for submission ofthe following information.

Technical descriptionvspccifications, perccntage composition (by weight) ofthc products to be exported.

) Dctailed malufacturing process along with technical justification for wastages claimcd at cach stagc ard each of lhc
rcquircd in thc manufacturing proccss.

Chemical namc, Tcchnical specifications of itcms proposed to be impodcd.
Whcther thc scrap generated in the proc€ss is being reused or not. Ifnot the technical justification for its non-use may

fumishcd. Ifthe scrap is being sold, thc sale valu€/commercial valuc may b€ indicated.

Material balancc indicating calculative statemcnt ofthe requirement of cach ofit€m for manufacturc ofeach ofexpon

No.:42/10/87■ LCl′2018
LTD

Status:

Deferred

Stitus:

DeFerred

HQ Fll● :O1/87/050/00172/AM19/ 巴 A File:08/2470407oo353/AM18/

Stntus:

Dererred

HQ Filc :0U87i050/001 73lAMl9/ RLA Filc 108/24/04α 00356/AM18/

Status:

DeFerred
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3 The Committee considered the case as per agenda and decided issuc deficiency letter to the authorization
for submission of the following information.

Technical descriptionVspecifications, percentage composition (by weight) ofthe products to be exported.
,) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the

required in the manufacturing process.
Chemical name, Technical specifications of items proposed to be imported.
Whethcr the scrap generated in the process is being reused or not. Ifnot the technical justification for its non-use may
fumished. If the scrap is being sold, the sale value/commercial value may be indicated.
Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

HQ File :01 /87/050/00 I 58/AM I 9/ lru-e rite :051231040100088/AM I 9i

The Committee considered the case as per agenda and decided issue deficiency letter to the authorization
for submission of the following information.

Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the

required in the manufacturing process.
r) Chemical name, Technical specifications of items proposed to be imported.

Whether the scrap generated in the process is being reused or not. Ifnot the technical justification for its non-use may
fumished. If the scrap is being sold, the sale value/commercial value may be indicated.

r) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export
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1on:The Comnlittee considered the casc as per agenda and based on technical conllnents of D

M No‐46011/20/2009‐ PC‐ II dated 13.02.2012 the fonowing Adhoc No■ ms are approvcd:

Approved

ソoC&PC hmished

EXPORT ITEル 1 QTY IMPORT ITEM QTY
Alkyd Resin‐ S‐5060(80+/‐ 2%Resin
Content)

l kg 1.Distilled Fatty Acid 0.39 kg

2. Glycerine 0.100 kg

3. Pentacrithritol 0.068 kg

4. Phthalic Anhydride 0.210 kg

5。  Mineral Turpentine Oi1/Low Aromatic

whne sp■ it(LAWS)
0.1790 kg

6. Xylene 0.016 kg

RA mry take consequential action as per Policy / Procedures.

No.:19/10/87‐ ALCl′2018

Lic No/Datc:0510406580
23.05.2018
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No.:46/10787‐ ALClノ2018 Party Narne:TECHNO
WAXCHEM PVT,LTD., 1/2018

10.07.2018
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: Based on the exarnination of the case of firm by Technical Expert (Consultant {DI.[M.}) in Filc No.
l/87/050/00001/AMl9, the Committee decided to approve following ad-hoc norms:-

File:05/23/040/00064/AM19/ No/Date:0510406599
,05.2018

The Committee considered the case as per agenda and decided issuc deficiency letter to the authorization
for submission of the following information.

Technical descriptionVspecifications, perccntage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastagcs claimed at each stage and each of
required in the manufacturing process.

r) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may
fumished. If the scrap is being sold, the sale value/commercial value may be indicated.

r) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

Nttne:A.M.VINYL Mcet No/Date:10/87‐

.LTD., ノ2018
10.07.2018

Namc:JK TYRE AND

lih
udyOg Bhawan,New Delhi

RESORCINOL FOMLDEHYDE RESIN
take consequential action as per Policy / Procedures.

No.:17r10/87‐ ALC1/2018

File:01/87/050/00156/AM19/

No/Datc:10/87‐

1/2018

No.:18′10/87‐ALClノ2018

: The Committee considered the case as per agenda and decided issue deficiency letter to the
for submission of the following information.

Technical descriptions/specifrcations, percontage composition (by weight) ofthe products to be exported.
Detailcd manufacturing process along with technical justifrcation for wastages claimed at each stagc and each of the

ials required in the manufacturing proccss.

) Chemical name, Technical specifications of items proposed to be imported.
l) Whether the suap generated in the process is being reused or not. If not the technical justification for its non-use may

fumished. If the scrap is being sold, the sale value/commercial value may be indicated.
Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

Mcet No/Date:10/87‐

ALC1/2018
No.:16710/87‐ ALClノ2018

INDUSTRIES LIMITED39
Itatus:
Deferred
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Fnc:01/87′050/00155/AM197 Filc 105″ 3/040/000587AM19/

Thc Comminec considcrcd the case as per agenda and dccided to rcfer the matter to DIPP.

No.:60/10/87■ LC1/2018 Nalnc:ASIA RUBBER No′Datc:10/87‐

18

10072018

Filc:01/87/050/001997AM 197 Filc:30/24/040700007/AM19/

Thc Committee considcrcd thc case as per agcnda and decided to call from the firm lhe No objection

issued by Ministry of Environment and Forcst alongwith a sh€ct in tabular form indicating thc NOC grantcd

MOEF as well as utilization of impo(ed rubber tubcs scrap in Advancc Authorizations and Resticted
for the last thrcc ye&s.

Namc:METROVALVES, No/Datc:10/87‐

iC T BALAMURUCAN)
10072018

Filc

1/87/050/00183/AM19/

No.:61′ 10187‐ALCl′2018 Namci SNR
T10NSPVT LTD

Filc:O1/877050/00200/AM19ノ F‖c:30/24/040/00010/AM19/

Meeting ended with a vote ofthanks to the Chair.

*+中キ■中ⅢⅢ■中+

0072018

The committcc considered the casc as Der agenda and decided to approved following adhoc

EXPORT ITEM QTY lMPORTITEM QTY
ROUND CONTAINER WITH
LID

23512 500Kg POLYPROPYLEN E RJ766MO 24688 1Kg

ROUND CONTANER WITH
LID

235 12 51111Kg POLYPROPYLENEHJ31lMO 24688 1 Kg

RA msy trke consequentisl rction rs per Policy / Procedures

No/Date:10/87‐

1/2018

10072018

062018

The Committc€ considcrcd thc cas€ as per agcnda 8nd dccided to call from the firm thc No objection

rtificatc issucd by Ministry of Environment and Forcst alongwith a sheet in tebular form indicating the NOC gnnted

MOEF as well as utilization of imported used rubbcr tub€s in Advancc Authoriz4tions and Rcstricted Import Licenscs

Status:

Dererred

Lic No/Datc:3010104345

28052018

Stntus:

DeFerred


